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Heard Shri $ .!(.iiohaatra, learned 

couflr3el for the applicant. 	In this O.A. 

the applicant seeks an appoinnent in the 

Railwa,s under Loyal &nployees quota, which 

was also the suhj oct matter bf -cons ileration 

before this Ji1in 0 ..5i7/ 2oo. while 

disqosing of the said 0., this Trinal 

in order dated 05.12.2002 directed the 

Resondents to disos0 	the tepresentation 
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catd of the applicant within a oeriod of 

two months from the date of recejtDt of cooy 

of that order. The said reoresontatjon was 

d is Os ed of by the Respondents v ide their 

order dated 21.5.2002, inter alia stating 

that the scheme for emplonent of the wards 

under loyal employees habeen withdrawn 

on and from 30 .9.1976 and therefore, there 

was no scope for consideration of apolication 

of the applicant under the Said closed scheme. 

s the scheme under which the 

applicant seeRs emloyrient has been withdrawn 

years back, there is no merit to entertain 

this apolication, which is accordingly 

dismissed at the stage of admission itself. 

Sand copies of this order to 

Respondents ,a1on with copies of this 

0..and free cooles of this order be handed 

over to Shri S .Lohapatra, for the applicant 

and Shri fl.C.Rath, Standing Counsel appearing 

for the Respondents. 
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